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This application seeks withdrawal of appeal no. ST/88172/2018 

filed against order-in-appeal no. MUM/DGPM/WRU/APP-36-

38/2017-18 dated  20th March 2018 passed by the Principal Additional 



- 2 - 
 

ST/88172/2018 

Director General, DGPM, Customs  & Central Tax, WRU, Mumbai in 

view of monetary limit prescribed as threshold for litigation in 

instruction issued by Central Board of Indirect Taxes and Customs 

issued under F.No. 390/Misc./116/2017-JC dated 22nd August 2019.  

2. Accordingly the miscellaneous application is allowed and 

appeal is dismissed as withdrawn.  

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 
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